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- 	 Or.No.i. dated 20 .2.2Q03 

Ifeard Shri D.K.Sahu, learned cc&insel 

for the applicant and Shri Ashok 1bhanty, 

learned senior ccunsel appearirg on behalf 
- 

of Yendriya Vidyalaya Sang athan (on whom 
-,o.•--- 

a copy of the O.A. has been served) and 

- 

	

	 perused the records • Prom the averments made 
., fl1 	 by the applicant, it appears that he has 

1)42 	not exercised his right to file appeal before 

_jthe competent authority again t the order 

-) 
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of punishment. In the said premises, t!e 

, 	 applicant is directed to file an app:. - 

1. 	 before the competent authority within 
. <. 

1-- 	. 	 period of, one month from to-day and iE 

	

: 	
such an appeal is filed, the competent 

~:- cr-- 
authority shall expeditiaisly dispose of 

4- 	t- 	 the same on merits and communicate the 

LA 	
" 	 decision taken thereon. to the applicant: 

I 	 preferably within a period of three months 
'I 

- cran tite date of receipt of appeal of the 

pDlic.Jflt. 

Jittt this, we dispose of the O.A . 

it the stage of admission. No costs. 
.. 	Cl 

fr- 
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